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Mr. Seaker* Wha  the anser
k not Mthhct y, «t can hi  i dis
cussion later an  an ta e otion or 
so ethin, * a  certainly hae a 
discussion.  One ore su le entary 
is not oin to sole the role any 
ay. n. .

IlHlrliths o Dr. Dhanna Teja

I Shri 8. M. Banerjee
Shri He Barua
Shri Saeadranath Diedy 
Shri Madho aye
Shri Atal Blharl Vajayee 
Shrl Bal KaJ Madhok
Bhrl HWh har Prasad
Shri . S. VMyacthi
Shri Ka ****  uta
Shri Islnll Onta
Shri VMd n Nair
Shri C. JanarJhanan
Shri K. Ani dhan
Shri VHh anatha Manon
Shri V anath
Shri K. M. Araha
Shri C. K. Bhattacharyya 
Shri Bahniao Md
Shri K. N. Pandey

Will the  Minister  o  Eternal 
A n e leased to state

(a)   hether  oern ent  hae 
receied any co unication ro the 
JS.   authorities  reardin  the 
reatriation o Dr. Dhar a Teja at 
reaant in .S.A.

) I so. the nature thereo and

(c)   the urther stes oern ent 
roose to take to rin Or. Dhar a 
Teja ack ro that country

The Penty initiator In the Minis
try i h l ASrin (Shri Snrendrs 
Ml Sinh) (a) No. Sir.

() Does not arise.

(e)  D  Proceedins hi India aainet 
Dr, ind Mrs. Teja in connection ith 
thetr etraditk hae een co leted 
and action  la no ein taken ter 
tas lutte. o etradition  nr soilins 
aainst the in Ne ork.

Shri S. K. Bansejss M«y I kno 
hether it is a tactthat aeten Brit 
not een taken so aa dtttoualy in tktl 
atter aeaus Dr. Teja has jot Mta 
ence on so e ot   CiiHt HhWM 
includin the Pri e Minister, and J* 
so, hat ositie stes  oern ent 
conte late to take to coniscate his 
roerty in India so that he could 
co e ack

Shri Sarendra Pal Steh It is not
correct to say that no action has ean 
taken y the oern ent  o  India. 
In act, e hae taken action. Etra
dition roceedins hae een institu
ted aainst hi. As reards his ro
erty etc. I hae no inor ation aout 
that.

Shri S. M. Banerjee  I ould like
to kno hether it is a act that Dr. 
Dhar a Teja has ot a hue a ount 
o oney in the orein anks aroad 
and that is one o the reasons hy he 
is not keen on coin ack to India 
at all, and i so, hat stes oern
ent ould like to take to reee his 
oney in the orein anks and et it 
ack.

Shri Surendra  Pal Sinh These
etradition  roceedins  hae  een 
instituted aainst hi or this ery 
urose. I e succeed in this case 
and succeed in ettin  hi ack to 
India, he ill hae to co e eck hero 
and ace the trial and he ill hae to 
deend hi sel  aainst the  chares 
leelled aainst  hi.  I ulti ately 
e succeed, a ay ill e ound or 
akin recoery  ro his  arious 
assets ail oer the orld.

8hri S. M. Banerjee  My uestion 
has not een ansered . My uestion 
is hether he has oney in the or
ein anks and hether oern ent 
hae any  knolede o that. Doea 
the hon. Minister accet that or not

8hrt Warendr Pal Sinh 1 hae no 
Inor ation aout that I hae  no 
inor ation  aout his assets in the 
orein anks. This uestion ay o 
iM re seed to the M Miy I 

Shri  i Is it a ast that 
the oriinal e* oat o this euuatiy «
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Or. Dhar a   «  aide assile 
y rtnt e ers la the Indian ad
inistration  ho dnd that t he 
 rosecuted hero, he iht ake 

so e disclosures  disturin to  the 
eistence o these e ers in the ad
inistration  I ant to kno ho 
ar tt is a tact

Shri Sarendnt Pal Sinh It is not
roer on the art ot the hon. Me
er to east asersions on the conduct 
ot oern ent oicials. I do not kno 
the circu stances in hich he ana
ed to  o out o the  country. But 
certainly the e ers o te oern
ent o the oicials ere not a arty 
to tt.

tl* W WihT     WW

tt «rar*r r n  i

 st  t i  r «nr t

 tr Prar   «tr s  n tor 

*rt «nrt rrtr «r,

r rjr   i r iet  r, srasr 
dn iWHi 1 d11

n in i(W   *u t no 
sht  tn renr     *r

*r *n rr   tort *nr  arr 

IMS PVR   tWT TT,   iR
ht*t  n,     tr

JTI tt*T WltWT

Shri lansta Pal lta h My dii
culty in anserin this uestion  is 
that y Ministry is only  concerned 
ith the uestion o etradition.  As 
reards all that had ha ened in the 
art, I hae not ot the inor ation 
ith e, and 1 cannot ie any inor
ation to the House in this reard.

n*r*rtr «rt

H«*rr i

ed Ian Ater all. oern ent 
Is a continuin thin.  It he has not 
tot the inor ation ith hi, he 
ictsM e reared to let the inor 

Ml od ty it to the House.

A* M  Mtnh  «r KMWtr«r 
Atole  Knery  (lhrisaati  Indira 
andhi   I erely ant to say that 
no relatie o ine as inoled.

     tr iP

VFEWC a*T WT JT r I r  Wt it 
HR tRt i   I

t *rj   

*TT «TTt     I

Shri Tenneti Tls aaathaaa May I 
kno hat seciic stes ere taken 
in reard to the etradition  o Dr. 
Dhar a  Teja  What seciic  stes 
ere taken, and ro hat ti e  to 
hat ti e

Shri  Snreadra  Pal  Sinh  We
launched  roceedins aainst  Dr.
Dhar a Teja in a court in Delhi, and 
eidence  has een  recorded.  The 
record o the case,  ully  authenti
cated y the S E assy in Delhi, has 
een sent to A erica,  and e  see 
oin to institute etradition roceed
ins in Ne ork aainst Dr. Dhar a 
Teja, and e are ery hoeul that as 
a result o that e shall e ale to 
et hi ack to India.

Shri Snrendranath Diedy is it a 
act that Dr. Dhar a Teja had ith 
hi ultile assorts  Do oern
ent kno anythin aout it

Shri Snreadra Pal Sinh  I  hae 
no inor ation. We issued to hi only 
one assort and I think that  has 
een cancelled.

Shri Nath Pal  Beore I ask y 
uestion, ay I reuest Shri Chala 
to ake a serious  eort  to  liit 
easion and rearication to the ini
u i he cannot  altoether  aoid 
the

I ill take u the uestion o Shri 
He Barua and ut it slihtly dier
ently ecause  no satisactory rely 
as ien.  The case at Dr. Dhar a 
Teja as coin eore this  Ho e 
durin your distinuished rt nrtMil 
o that ortolio When yen ere tlM 
Minister In charer, this B *. JM 
alerted to the ossiility that Ic sit
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iht i e tha sli to the country and 
et aay, and then e ere inor ed 
that Dr.  Teja as aroad.  Then 
uestions ere ein asked aout his 
actiities and his association ith 
co e ery einent ersons in the ad
inistration o this country.  Is there 
not suicient justiication, thereore, to 
eliee that his eist ro India as 
delierately connied at, acuiesced in 
or acilitated  y  certain interested 
arties ecause o the ear that i he 
as ut in the dock, he iht na e 
ersons and iht ie  out  certain 
details hich ould  hae  roed 
etre ely da ain to the adinis
tration in an election year

Shri Jyotir oy Bara  Like in the
case o Haridas Mundhra.

The Minister o Eternal  Aairs 
Shri M. C. Chaia) I reudiate that 
chare as asolutely  alse.  This  is 
orne out y the act that the Eter
nal Aairs Ministry has taken  eery 
ossile action to see that nr. Tojri 
co es ack to this country and aces 
the chares hich are leelled aainst 
hi . .

Shri Hen Barna That as not the 
oint.

Shri Nath Pai He is doin recisely 
hat I reuested hi not to.

Shri He Barua We seek your ro
tection. He is aster o easion . .

cWW   WORST 

cr tj t r i  KRly   j

Sren  t rr i jot «tt i
n irr   r t sttt   

njr 11 i

Bhri M. C. Chaia It is asolutely 

alSt. (et WW t t   TOT  HT**r   )
I ill  tell hi  hat Is alse. The 
alsity relates  to the chare ade 
try Shri Nath Pai. and I a surrised 
that It should hae een ade y so 
resonsile a Me er as Shri  Nath 
Pal

  *nj t i  ot *. hr

in  

Shrt M. O. Chaia He said that 
so e  e ers o the oern ent 
ere  anious that ha should leae 
India ecause i he re ained here, he 
ould ake so a disclosures rejudic
in so e e ers o the Ooera ent 
and oern ent itsel,

Shri Nath Pal  Noody connied
at it

Shrt M. c. Chaia  It is asolutely
alse.

Shri Nath Pai*. Ho did he o

Shri M. C. Chaia  Peole leae
this country.

Shri anath Aout the delay in 
the etradition roceedins, the situa
tion has eco e orse. Are oern
ent a are that this Dr. Dhar a Teja 
has loated a ne shi in co any 
in A erica in hich the collaorators 
are the Jayanti Shi in Co anys 
or er aents in Jaan  I so, hae 
oern ent inestiated hether the 
reious sindled oney o the Jaya
nti Shi in Co any has anythin 
to do ith the act o the loatation o 
the ne shi in co any in A erica 
I so, hat action hae oern ent 
taken to see that that thin is reen
ted and etradition  roceedins are 
ade siter

Shri M. C. Chaia  All the aaire
ot Dr. Teja are ein inestiated....

Shri C anath   This  articular
thin

Shri M. C. Chaia I do not kno 
aout the details. They all ithin 
the urie o y hon. riend, the 
Minister o Transort.  I can assure 
this House that all the aairs o Dr. 
Teja ill e inestiated, inestiated 
in ull, and hereer he is ound to 
hae one ron or co itted any 
oence under Indian la, he ill e 
rosocuted.

Skrl latrajtt ate  Only durin 
the last session in rely to  uestion, 
the hon. Minister oi Eternal Attain
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assured this House that oern ent 
Jiad satisied itsel that unlike in the 
case o the  etradition  aree ent 
eteen our country and  France at 
the ti e hen Dr. Teja as residin 
in France, under the resent  aree
ent eteen  our country and the 
SA  reardin  etradition,  there 
ould e no delay in ettin hi ack. 
A little hile ao the Deuty Minis
ter said i e succeed, i e succeed 
in these roceedins.  So there sees 
to e so e ele ent o dout eistin 
In the ind o  oern ent. What 
are the diiculties and ostacles stand
in in the ay o oern ent ein 
certain o or ein ale to succeed in 
these etradition roceedins

Shri M. C. Chala  I a ailiar
ith la s delays, I should e ut I 
assur this House that i you look at 
the record, e hae carried on these 
roceedins ith  reat  e edition. 
Prosecution as launched,  eidence 
as led, aidaits ere receied ro 
orein  e assies  The  aistrate 
has held that there is a ri a acie 
case, e hae ot these aers authen
ticated, and e hae lo n the to 
the nited States,  or startin e
tradition roceedins. What y  col
leaue said is that e arc suject to 
the A erican la. In our eyes,  the 
case is Pria acie roed, ut  the 
nited States has to e satisied that 
hat e say is an oence, is an oence 
in their la, hich ould justiy e
tradition. 1  cannot seculate  uon 
hat the nited States court ould 
do. I hoe the nited States  court 
ill take the sa e ie o the raity 
O Dr. Tejas oence as our court has 
taken.

Bhi Bil R«j Matok The hon. Min
ister has taken shelter ehind the e
tradition la o A erica.  May I 
In hether, hen Dr. Teja as 
allo ed to o out o India, certain 
oicers connied at hi* runnin a ay 
ro the country or not  Just no 
Mr. Chala said tt Ja alse to say 
that so e altaers ay e inoled. 
May o kno hether oern ent 
Is reared to taatitate an inuiry

into the circu stances in hich Dr. 
Teja as allo ed to o out o the 
country

Shri Oil. C. Chala Dr. Teja had a 
alid Indian assort. Like any other 
citien, he had a riht to co e into 
India and o out o India. As soon 
as e ound so ethin aout his acti
ities hich ere criinal, the ass
ort as i ounded, ut eore that, 
aout his oe ents, as I said, he 
as a ree Indian citien to co e to 
India and to o out o India, ut i 
e ind that there is anythin susi
cious aout his leain India, e ill 
certainly look into it.

Shrt Nath Pal I ust reister a
rotest.  Mr. Chalas rely shos a 
total conte t or the intellience o 
the e ers o this House. He says 
Dr. Teja as, like any other Indian 
citien, ree to co e into India and 
o out o India.  Was he like any 
other Indian  Does any other Indian 
et a loan o Bs. 0 crores on a caital 
o Rs.  crores Has any other Indian 
eco e the suject atter o ues
tions like hi   What is this kind o 
rely  This is nothin ut insultin 
Parlia ent.  Ho do you allo this 
insult to o on

Shri Bai Raj Madhok I  asked a 
seciic uestion hether  they  are 
reared to institute an inuiry into 
the circustances o Dr. Tejas escae. 
I ant a seciic anser to this ues
tion. (Interrutions).

Shri Piloo Mody  The  Eternal
Aairs Minister has e hatically de
nied that anyody in the oern ent 
had anythin to do ith Dr.  Tejas 
escae ro India. To e it is incon
ceiale that Dr. Teja could hae done 
the thins that he has done  in this 
country ithout the conniance  o 
so eody In the oern ent, and  I 
ould o urther and say that  Ms 
escae ro the country ust  hae 
een ith the conniance o the o
ern ent, ecause attar the u le had 
hurst. It as eident to the eanest 
intellect that Dr. T*Ja ould ski the
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oouatty, yet nothin uta toito 
hi ro  doin so. What is this ridicu
lous anser that as a ree eitlsen at 
this country he as allo ed the ree
do at coin and oin any here, 
hereas other ree citiens are not 
aorded such acilities  Thereore, I 
ould like to ask the Minister he
ther it is true or not that Dr. Teja 
had eca e a security risk to  the 
oern ent, and  thereore it as 
ery conenient to hae hi escaer

Shri M. C. Chaia The alleation 
is asolutely alse. I do not see hat 
urose is sered y akin these 
ild alleations hich hae asolute
ly no asis.  Anyody can et u in 
this House and say that ith the con
niance o the oern ent oicials 
Dr. Teja escaed, ut is there ay 
asis or this alleation

Shri Kana  Mr. hon. riend the
Forein Minister is doin injustice to 
this House.  He does  not  ie  a 
straiht anser to the uestion ut 
t Mr. Madhok.  Are they reared 
to institute  an  enuiry  That  is 
eactly the urden o the uestion 
ut hr hon. riend Mr. Piloo Mody. 
He si ly oes on sayin I deny 
this and I deny that.  What is the 
use o denyin each other like this 
Ae you reared to institute an n 
deendent enuiry  . .  .  (Interni
tio ).

Shri ML C. Chaia May I ake the 
osition cleai  For ost o the ti e 
Dr. Teja as not stayin in India and 
then e ant a ay hen no roceed
ins ere endin aainst hi and no 
chares ere ra ed  aainst  hi. 
Thereore, he could not e reented 
ro  leain India i he so desired. 
When e had a case aainst hi, he 
a net In India he as aroad . . .

Ik. Seaker Order, order.  1 hae 
called Shri Mukerjee.

Shri WL I. ttteree I can under* 
MMKS Mr. Chalas concern to rotect 
Hu t sent inn la toaooanoe hich his

Mtatstty has ot.  «*  «k «  
to au  this clear to 

House ho Is it that the Oo nahaBt 
adits Mr. Madhu ayes uestion 
in reard to Dr. Dhara Taja harin 
een here in this country ecause e 
had ot so ethin like a sae conduct 
assurance tro so * uarters in the 
oern ent  That la not contradict
ed.  He ha ened  to e here.  In 
reard to the  chares  aainst Dr. 
Dhar a Teja, these chares hae een 
here or u teen onths no.  Ho 
is it thst the oern ent no co es 
or ard ith an innocent  declara
tion that leal roceedins hich are 
necessarily ery lon and rotracted 
roceedins or etradition, hae een 
instituted  and  e  are a aitin 
the ood leasure o the A erican 
oern ent   in   that   reard 
Ho  does  the  oern ent  e
lain that since the ti e  hen  all 
kinds  o the ost  rae  chares 
aainst Dr. Dhar a Teja ere ade 
in the House and outside, Dr. Dhar a 
Teja could co e and o out ith i
unity and ho is it that etradition 
roceedins had een taken only ery 
recently ith results so disastrous to 
the country  In ie o that, hy ie 
not the oern ent reedy to ie an 
assurance reardin an inestiation 
into the entire osition

Shri M. C. Chaia I think I hae 
ien an assurance.  I e And that 
any oicer as riy to Dr. Tejs es
cain justice or that any oicer  I* 
colludin ith hi. e ill certainly 
take action.

An hen. Me er Ho do you ind 
it ithout Inestiation We ant an 
enuiry to ind that out.

Shri M. C. Cha u I nan ry an 
enuiry ill e instituted.

tie TP   WMtyn  «*nr 

TO  r «rr   e

i n*  cnr «r i t a et0* *
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« rc*   Ar  *r *r «nt, 

a t i tern  A*   *r  

* *   * *rr nc i* i  

tirnr *r ( ts tneirir 

ot t *rnr lr   rrr i*

«t ni t1 *nn n

t i*V «nt l t t a * 

srirr  air  t*nr « n *1*1

r arr «n*  **  nt Jlt

«T a  «lt WWBT * «r rT 9T

r nt   Pr t i  iAt 

Hnj  sre i rchi T i   jit 

** a* c is at   r *r  *tr 

rt cr  lj « i«i t   antr

IMiV   TOT T, VHIW

OTTOT VTHT, sHT   VTit  otncrt

«rtr «n * a* ot t

«T ntoFT T, «H IT* 

««to«   nr  , * t ut

«st 0 «  anrr   n  rPr 

*J r Jii jrtr 80 W r    

r  rnri  ict re  * at 

r  t t tir t rorart r 

t, or  r  «r «tt

jtott 1 tartar rtd t   Pttritt

P  Wt   WITS HT*FTT WITTW

rt t r njt OT  r Wt,

A d   stn ot  Wst 

TC  Wt I «r FTVTT  TPT W *PT

«iii  * t 1

  *r n j lr 

cr * rc « r *t tt  atir 

«rc   «H *1*1 arit it Artit 

t   *    «t *r  t,

«  WRt a rort 

riNtt *    t  rt * otto 

tr   «*  ariir iiT    

 t   «(Knr Ir «r r 

*n N  W i 

lM  C. Cta I h raat djr 
s n At   inttOB«

«  TW K t «Mnnr  H *n 

Hh, «i  

Mr. lycakor He has ansered that 
he has no urther inor ation to add.

«i*   nW  «W«r Pic tr 

r   l, ot Ir *r r Ji 11

ro  *rtsir,   «niV

 i i   ot PhA 

  W —  tnnr

 oii a t WWW    ht JT, 

  1 T*tlFr t nri SV

 1  n niT crr j t

*lt   *T OTK W  R

Mi , ii *rrr Tct «ini 

srt t   *   rPK 

WT TJW  

Hr. Seaker I think It can e de
ated at reater lenth  later on.   
think this is a oint hich cannot o 
clariied  throuh  su le entaries 
alone.

Shri 8. M. BaaMjee  ou can a
oint a Co ittee.

Bir. Seaker  I do not think I can 
undertake that resonsiility. No,  
a the Seaker I a not a Minister. 
My hon. riend see s to oret it  
hae a lot o inor ation ith e, ut 
I cannot anser the uestions here.  
a not e ected to anser the ues
tions. I hae to e in the Chair, ao* 
on the Treasury Benches.

t *  art s srrt

*hktt ,  t TOri 11

Bir. Seaker I think the hon. Me
er can take se e other o ortunity 
or ettin this clariied.  I do  not 
kno ho he can do it e can di* 
eoss it hen e eet at J and a  
horn e can deal ith such  tKejl 
Bat su le entaries  att aea « 
ettdt etter tnrtr atton.  We «MiH
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it at .0  We hae no only 
ie inutes let.  I no o to ues
tion No. S.

Purchase a Islands in the Indian 
jDoean y the British oern ent

*S. Shri Surendranath Diedy 
Shri Bern Buu
Shri Ra a chandra Veera a 
Shri Erahi Snlai aa Sail 
Shri D. C. Sanna
Shri Moha ad Is ail
Shri anath
Shri B. K. Modak
Shri anesh hosh
Shri Baa n Baa
Shri Mohan S aru
Sri M. Ra ure
Shri Bihuti Mishra
Shri K. V. Ti ary
Ski N. K. Sanhi
hri eore Fernandes
Shri J. H. Patel
Sri Madhu Li aye
Shri SidheshWar Prasad 
Shri Ra Kishan uta 
Shri Indrajit uta
Shri Tashal Sinh
Shri S. M. Banerjee
Dr. Ra Manohar Lohla 
Shri R. S. Vidyarthl
Shri Kan ar Lai uta 
Shri S. S. Sanna
Shri Sharda Nand
Shri A. B. Vajayee
Shri Brij Bhnsan Lai
Shri Buka Cand 
Kach al

Shri Ra Sinh Ayar ai 
Sri T. A. Prasad
Shri He Raj
8hri C. K. Bhattacharyya 
Shri H. N. Makerjee
Shri S. Suakar
Sri Manihal S. Patel
Sri Sa ar uha

Will the  Minister o  Eternal 
Alsin e leased to state

(a)   hether it is a tact that JL 
is oin ahead ith her roosal to 
urchase certain Islands in the Indian 
Ocean and roose* to estalish car* 
thi transit ases  there conjointly 
ith .B.A. and

() i so, hether  this act hat 
.een rouht  to the  notice o the 
.N. as roised y hi durin the 
last Session

The Minister o  Eternal  A ain
(Shri M. C. Chala) (a) es, Sir.

()  The atter as recently con
sidered y a Su Co ittee o the 
.N. Co ittee o . The olloin 
reco endations hae een ade

(i) The Adinisterin Poer 
should once aain e called uon 
to resect the territorial interity 
o Mauritius and Seychelles and 
to return to these territories the 
islands detached ro the.

(ii)   The  secial   Co ittee 
should ure  the  Adinisterin 
oer to rertin ro any ili
tary actiity in  the  territories, 
esecially jn the islands detached 
ront Mauritius  and  Seychelles. 
Such actiity oud constitute an 
act o hostility aainst the eole 
o Arica and Asia an in act to 
International eace and security. 

Shri Surendranath Diedy May I 
kno hether the  oern ent  o 
India at any stae as consulted hen 
the .K. oern ent anted to ur
chase these islands and hether they 
entioned hich are the islands they 
are oin to urchase  Also,  hen 
they ade the reuest did they ie a 
sole n assurance that  these  laces 
ould neer e utilised or ilitary 
uroses

The Deuty Minister In the Minis
try o Eternal Aairs (Shri Surendra 
Pal Sinh) I do not kno hether 
the oern ent o India as actually 
Inor ed, ut hen e ca e to kno 
aout it throuh nesaer  reort 
and hen e ot in touch ith  the 
.K. oern ent, in resonse to that 
they inor ed us that they had this 
intention o urchasin  the islanda, 
hut they told us cateorically  that 
there as no intention on the art o 
the .. oern ent or A erica Cor 
that atter to estalish any llltoiy 
asues as such on thoae islands  thV 
told us that they only n«oH to «aa




